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THE ANDHR;~ P ~ D X S H  STATE miWH im- 

VELis CO-OPERATIErE S O C I E T ~ ~ ~ ~ I T  1 
ACT, 1938. '- 

ACT NO. 14 OF 1988t. . -. 

[ 21st April, 1988.. 1 ,  

An Act t b  arnend'the . ~ n d h r a  Pradesh S f - -  - -  _. - 
Handloom Weavers Co-operative Society 
Limited ( ~ e r g e r  'of certain ' Co-opera- 
tive Societ ies)  A c t ,  1983. 

- B e  it enacted by t h e '  Legislative 
Assembly of, t h e  State of Andhra Pradesh 
i n  t h e  T h i r t y - n i n t h  Year of t h e  Repulic 
of India, as follows:- 

1 (1) This Act may be called: the s h o r t  t i t l e  -' 

Andhra Pradesh State Hand-looil Weavers and Con- 
Co-operative s o c i e t y  Limited (Merger -of rencencnt.m. 
certain co-operatiire Soqieties , ) . ('Amend-' 
mentl A c t ,  1988. 

- / .  
*ReteIved t h e  assent  o f  t h e  Governor on' tho--20th )pr l l . ,  . - 

1988. .Fdr S t a t e r e n t  o f  O b j e c t s  and Reasons,  pieas'! Sec! 'the - 
, 

ndhra Pradssh C a z c t t e ,  P a r t  I V - A ,  ~xtraordtnary, dated t h e  
2 5 t h  ).!srcli, 1986 a t  page 3 .  



(2) It 'shall he deemed to have come into force 
' 

on the 3rd March, 1988. 

hcsdmcnt 2,Forclause(i) of subsection (1) ofsectisn 6 
of w.11, 
Ac4 14 of the Andhra Pradesh Statc lGandloom Wcavers 

- 1983. Cooperative Society (Forma:'?n) Act, 1976, i s  rnodi- 
fied by section I I of the Andhra Pradesh State Hand- 
loom Weavers Co-operative Socicty Limitcd (Merger of 
certain Co-operative Societies) Act, 1983, the folloiv- 
ing , clause shall be substituted, namely ::- 

"(i) one rcprescnlaiive of the Prirnary handlooln 
weavers co-operative hocie ties (other than Primary 
Wool Wcavcrs Co-operative Socie~ies) in each District 
t o  be elected from a,nlong themselves by the delegates 
of such sacicties". 

3. Tlic Andhra Pradesh State Handlooln wflirers 
4 or 1 9 s ~ .  Co-operalive Society Limited (Merger of certain Co- 

apcralivc Societies) (A mendmenl) Ordinance, 198E, 
is hercby repealed. 




